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EXTRAORDINARY = %~
%', PUBLISHED BY AUTHORITY - .
—Fo 330 Toobal,  Monday, March 15, 1993 (Eha%gnna £V 1914) R
B GOVERNMENT OF MANIPUR |
SBCRETARIAT LAW & LEGISLATIVE AFFAIRS DEPARTMENT : }
NOTIFICATION o : |
Imphal, the 15th March, 1993 L
No. 2/35/92-Leg/L.—The following Act of thc Leglslature, Manipur Whlch'
received assent of the Governor of Mgmput on 11-3-93 is hereby pubhshed in E
. | ""I..""TIBOM;(‘:HA SINGH, |
geF TR Seéref&ty (Law) to the Govt. of Manipur.
THEEMANIPUR FIRE SERVICE ACT, 1992 .
-.(Manipur Act No. 2 of 1993)
s :‘:;z E *“ ‘:“"-‘l‘ /ACI' ’ f’l E c i

to pmvtde for the matntenance of a Fire Serwce Jor the State of Mampur
‘ the Repubhc of

%

egg Sta.«te Legxslature oﬁMampur in ﬁhe Fortyhthlrd ym of
ndxa as follows:— -

. Short iﬂe extent: and: eommencement—-(l) This Act
Mampnr Pire' Service Act;%’ﬁm

TRLATRIEIOES ) ; R
() Tt estendsito-the Whiole of theState of Mampur

" (3) l-ahall conis -into foros in such area”apd LT
: dovemmpgsm ~by:-notification from  time &&-_‘“

" T £ 4
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«.2. - Delipitinnsimrlr-this At -uniess there by sty iy feylEgfic 16 Tibjoct
(@) “Director” means the Director of the Manipur Pire Service appointed
under Section 4 of this Act ; o A '
(b) “Fire Fighting Property” includes—
() land and building- diregtly er indiseatly conngcted with fire fighting;
(i) fire engines, egnipments, toals, implements aud things whatsoever
used forﬁre'_ﬁghtm'g ;o oo

(iii) moteor vehicles and other means oftmnspmwnm
o fire fighting ; and . L
PN e g

Tv) uniforms and badges of ranks ; .
() “Fire Station” means any post. or, place declared generally or spegia
a notification in the Official Gazette by the State -Government be
a Fire Station and also includes a Fire Sub-Statjon;
(d) “Fire Service” means the Manipur Fire Service maintained under this Act;

(¢) “Licencing Authority”’ means the Deputy Commissioner or_such officer
- as.may be authorised -by the State.Government; : T

{f)" “Member* includes a member of the Fire Service who performs directionaly
supervisory, executive and operational duties in such ranks as may be
prescribed by .the State Government; .

(§) “Officer-in-charge of a Fire Station” includes when the officer-in-charge

~ of the Fire Station is absent from the Fire Station or unable from illness
or other cause to perform his duties, the Fire Officer present at the Station
who is next in rank to such Officer or any other officer holding charge of
the Fire Station in the absence of the officer-in-charge;

(h) *Pldce” means either enclosed or covered or open land ‘ha;ving buildings -
OF premises Within, seventyfive feet on any side of its surroundings; :

(i) “Prescribed” means prescribed by rulesade urder this Act;

(i) “State Government” means the State Government of Manipur; -

(k) *“Warehouse” means any buil_ding op; place used whether temporarily or
permanently for storing, keeplqg or otherwise dealing in any manner of
such articles which in the opinion of the State Government are considered

as inflammable. ) . _ .
Explamtzon—dodowns, "faciotieé‘, v;c‘)rllcs.h’ob;s,~ buxldmgs, shdps, ete. dealipg, -
in any manper m{k: .hngmmw inflammable:articles: will be-regarded 33 “warchpuse” =
of this ; . ‘

for the purpose
(), “Workshop?’ Mo3ns -Bailding ?@,ﬁu ~Whetathe: proccasin
“‘arYt%%‘ i?éar’ii' on fc?.’%rpbsgs of imde or biisingss. ¥ sl propstiing -
of such articles which, in the o]%on of the State Goverameat gre
considered,gg‘i‘nﬂammgbj&m b il epadty 0 >

s ~ =t I
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- MAINTENANCE OF THE FIRE sﬂv}& c

3. Maintenanee -of . Fire Service:~—There shall be maintained by tle State
Government a Fire Sarvice to be called the Manipur Fire Service. .

4. Appointment of Director of Manipur Fire Serﬁcef;fﬂe S;ate Govern-

menf: may appoiat a person to ‘be the Direetor of Manipur Fire - Service, *

5° Snpenntendenceand control of the Fire Service:—g(l) The superinten-
dence and control of: the: Fire Service shall vest in the- Director. and shall
be carried on by him in accordance with the provisions of this Act and of any
rule made thereynder. ' ‘ .

() The Stte’ Goverument fay appoint syshi officers as fif may deom fit
to dssist the Directdr in the discharge of his duties. ., T .

6. Appointment of subordinate members _of the Fire Service:—The Rirector
orsuch other officer of the Fire Service.as the State. Goyernment may authorise
inthis behalf shall appoint members of the Fire Service o ’ti_ﬁ-»;mbordinate
ranks in accordance with the rules made under this Aet. o

9. Issue of Certificates tn ‘members ’oiltFixé Semge*vel)vaypmon shall,

on appointment to “the. Fire. Service, reveive 3 certifigate. in-the prgsaribed form
under the seal of the Diirector or an officer autherised-in this behalf by the State -
Governmrent and thereupon such .person--shall have the powers; functions and
privileges of a member of the Fire Service’ under this Act. 4 .

(2) The certificate refe red to. in, sub-sestion (1) shell cease to-have effect
when the person named ‘therein ccases for any reason to be a2 member of the
Fire . Service: and on his ceasing to be:such member, he shall forthwith surrender
the certificate to any efficer empowered to receive the same.

es:’nlDunns any period of suspension; the powers, |
vest i i i
shall continue to be subject to dﬂ:l. same discipline and penalties as he would have

8, Ausiliiy_ Fire. Service:~Whaneves, it appesst o the Staic: Goversmgas

Service- by - enrolmenit of volunteers for such areas and on such termss:amd con-

ditions as it may deem fit,

9.. b weamber of the Fite Bervine b always on duty and may be canpfoped Wiy

part of the. State:—Rvery. member -of..tha. Bire: Service shall, for all- parposes - iif

this Act.eontained, be considered: tb. be always oa duty and may at 20y time be

N

employed in any part of the State. . o
gy OVBRS OF THE STATE GOVERNMENT, - - -7 7
THE DIRECTQR; AND. MEMBERS OF THE FIRE SERVICK, © © -~

may,

&

,the. Fige- Srvice: with - such: applinnoss sl - &
per ; R ITR

HG .o

>
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10. Pawer of Btgte. Gavarnment te. make orders:—The: &awm pmént
y, ffom time to ti%’e‘, make such general or special orders as it thin¥s fit.—
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(b) for Pﬁ}ld,l;&gadcquate -supply of water: &ﬁ* fér«fsecurmg that it
_ shall available for use ; ,

(c) for: eensttuct&:g ‘or " providing - stations or' hjﬁn pl@,@ﬁi fox -~
accommodating the" “mémbers of the Fire Service and xts fire ﬁghﬁng

) apphsnces s

}(d) for gmng rewatds tQ ne:senswho lxave gwen notlce for ﬂres andi*
to those who have. rendered eﬂ'ectxve servxoe to the Fire Service ;

3 (e) “for the trammg, dxsctphne and good condnct of the members of g
the Flre Servxce I ks k -

(f) for decxdmg or determmmg the cadre or terms and conditions
of service of the members.of the Fire Service and also. members” of

‘other staffor creating such other ranks and framing rules in fespect o
of service condmons and conduct fules as it may- -deem ﬁt :

‘(g) for the ‘speedy attendance of members of- the F;te Semee with
=7 necessary apphances and equlpments on the occasxou of anY ﬁfe"
alarm; ST
(h) for sending members of the Fire Serv1ce w:th appha.ngg& a.nd
S eqmpments beyond the limits of any area in -which .this . Act is -
in force for purpose of fire fighting in the neighbourhood ot‘ such- . -
. limits on such terms: and conditions and under such ex:gencxes . F
“‘of situation as it deems proper ; S

(1) for the employment of the members of the Fire Semce in any’
- rescue, salvage or other special type of jobs ; . L
(1) for xegulatm,g and _controlling the . -powers, >duties and funutlops";'

" of the Director and other members of the Fire Service and - -

. (k). genen,.ral!y-,fgil 1he,.zma1ntenance of ‘the ‘Fire - Servxce in a ducstate

e 0 e ,"‘ - R 4 o : » A : .

11. Preventwe measures and hcences —(1) The State Govarnment may, -
by notification in the Official Gazette, require owners or _occupiers of : premises
in anyagea-or of any class of premises used for purposes which in’ its. pimon
-gre likely to cause- a nsk of ﬁre to take such precautlons as may be ipecnﬁed' e
in such notzﬁcatm o R,

+2) No building or place shall be used as a warehouse or as a workshopq
unless . the. - % yner. .or. ocgupier thereof shall -have prevxeasly ined under
this Agt, ‘8 licence for -such. use and that no licence 'to use”any B’ﬁ’%&" “oF
place aga. Warehouse .ghall be granted unless snek;bmléings or ’phees conform - ~ =
to such precautionary measures taken by the owner- er ‘occupier thereof as
may be directed by the - Licencing Authonty

(3) The owner or cocupier of any. b@iﬁhﬁg or pl&ce Whmh ‘was. being
used as a Warghouse simmediately <before . the. date on’-which this ““Act ~ comes
into foree s “have to apply for obtammg a licence from | ap riate.. -
Licencipg.Apthorjty:- wfxthm wtvh;rty days’ from e éd&teion Aot .
comes mtu,ﬁq;@.;,w oY o , ST e

L (A Adinmss  gman ﬁeﬁ?t}né&r‘ this ‘Act 1Ha be?w:tﬁ&rawn ¥
suda &kgthonty who granted it. y
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" (5) Where on application, a licence or renewal of a iicenge is. refused;
-withdrawn or suspended, the Licensirg Authority shall record in writing the
reasons for such refusal with due intimation to the applicant. e

anted uncer stb-section {2) above shall be required

(6)_. Every licence gr ,
to be renewed apnually. Application for repewal shall be made to the Licensing
- Authority who shall refer the case to the Director and the Licensing Authority

shall grant or refuse renewal as may be recommended by the Director,

. 12. Appeals:—Any rerson agrieved by -an order of the Licensing Authority
‘refusing, withdrawing or suspendirg any jicence may file an appeal before the
prescribed Authoerity in > prescribed ‘mascer within thirty days of such refusal,
withdrawal- or suspension- provided that for the purpose of this section the

rescribed Authority means the Director in cases where the Licensing Authority
g an officer subordinate to the Director and the State Government Where the

- Licensing Authority is the Director or the Deputy Commissioner.

13. Power to seize, remove or destroy goods, etc. :—-In case a warehouse is detected
using it without a licence, it shsll be lawful for the Directer or any officer -
authorised by the State Government in this behalf, to direct removal of prescribed
article likely to cause risk of fire to a place of safcty and on failure of
the owner or occupier to do so, the Director or such officer may seize, detain,
remove, dispose of or destroy such- objects or goods in such manner as may be
prescribed by the State Government. The Director or such officer as may be
authorised will not-be liable to  pay any. compensation .in any manner to any

person in this respect. .

—Whenever a change in the occupation of any
he person entering into the occupation of the same
shall, within two weeks of his so entering into occupation, give notice in writing to
the Licensing Authority of such changes of occupation and shall thereupon pay &
fee as may be prescribed and his name shall accerdingly te sutstituted in the licence
in respect of the warehouse or workshop for the name of the last occupier.

" 14. Change of occupation
warehouse or workshop occurs, t

- 15. Fire works:—No  buildin gkor place shall be used for the purpose of manu-
facturirg, making or otherwise dealing in any manner in respect of fire works
without previously obtaining a licerce for the same from the Lipensing Authority.

~ 16. Place of public gathering for entertainment:— (1) No building or structure
of any kind shall be used for public gathering for amusement, enfertainment of any
other purposes where public may assemble unless the owner or occupier thereof
shall-have previously obtained a licence. Application for such licence shall be made
to the Licensing Authority who shall refer the case to the Director and the Licensing
Authority shall grant or refuse such licence asmay be recommended by the Director.
(2) (i) . No Licence:shall be granted unless the building or structure con-
forms to such rules and conditions. as may jge,prescribed for
purposes of public safety and : : S
(i) advence payment of such fces as may be prescribed is made.

.. [Explanat _ , Cir elas and such other like
matfers comi!"‘llngar_the."pe;yieyv of this Secttpn S e I

hExﬂéﬂ&jiqn‘.—:ﬂ!‘ﬁéa,tf,es., -Cinemas, Circus, Fair/M
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fempi‘az As‘frueture dr pandals: —Any ‘boﬁy wha intends o erect tempo-
raiy strictire or gmdai with £oof ot wall of straw, ha n%nsfeﬁ and otht:r@ Tiks
materials for use asa place whete the mambars of the public may assemblé shall
apply to-the Lisoasing Authority for permission o erect such structures or. pandals
md-;ueh ;permission may be granted for a stipulated period proviﬂed thates

e ii)_ 1t conforms to suci oénditions as may be speciﬁud by the B:rem E
(11) advance payment of such fees as may be prcscnbed is made and
4!11) in the%pnnlon of the Director it is not unsafe for pubi:c gathexing.

i% Condition for grantmg Fcence for warehouse, works!mp “ete.: ——Fer&s*
%goiﬁqf&ny& ‘ali the provisionsof Sections 19, 11, 12, 14, 15 and 16 of this M»
State Gevmmmay prbscnbe coadmons in respect of- :

(i) . -the limit of mxmmum or. maxmum quanuty of such mﬁam,malzle,
articles that may be stored, nsed or otbetwme dealt within a parncular )
warehouse or workshop :

(i) determination of -foes and method of cakmistm«of ﬁns and ﬁni
manaer ia which payment has to be made jn - this gspact

(iti) schedules'or forms to be used in respect of granﬁﬁ £ lice o

e

, and
(iv) the precmtlonary measures to be taken in a warchouse, workshcp,

- 19, Powa of granting licence:—Power of grzmtmg hcenee uader thts;?mt
shall be oxercised by the Licensing Authority. s

- 20, -Power of Diréttor to make arrangements for supply of water:—The Director
ey with: theptoviomsadction of the -State Government, enter into -Arrangements.
witlt ithe: wuthority in charge of-weater - sapply in eny asea for Ssecuring an. sdaqm{.e\
supply of water in cdse:of | ,j@nsaeh tertmms to p&y—m othe

§pec;ﬁcd in the ﬁgfeement; , S , Tt

21. Power of Director to enter mto arrangements for assistance: —~Tho Drrector
may, with the previous sanction. of the State Government, enter into arrangements
with any :person who employs and maiatains personmel or eqaipireat or both for
fire- fighting purpeses t0 secure, on.Such-term as to payment or otherwise as may
be provided by or under the arrangeéments, the provision for the purpose of dedling
with fires-occurring in any area m which this Act is in force, .

32, Power ‘of ‘ménibets. oft!xe Fite Service on ~ occasion. “of nre-on the,
Msmn of -fire i ig.apy aréa in - which this Act is in farce, ‘any member of -the
&e Setvxce who’is in-chatge of fire fighting operations on the :spot - .may—

i) Temtve, “@étiin (of oeder:sny olher mmeniber of e Fixe :Serving’s
i e remove -or detain_any person who_by his gresenne interfores with
- Rese oer dgipedés’ fhé“qpaﬁiﬁbﬂ’s’ %xﬁnguﬁ l!e’ﬁ;e or- far savmg
el Yife-or propetty; :

‘k,'y»‘s&) -close.any - street or ,passage ;n. or near wh:eh 'aiﬁf;,;s bufmng*

gc) “for the purpose of extmgu;shmg ﬁfe, bteak mto or ﬂn'ough op

or appliancegs

down d°“" & “‘“”Wdamage‘ as *pbcsm‘a:‘ "
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afe the waler .mains so as tg provide ‘water” at‘a specified
pressure at the place where fire has broken out ahd ~wutilise “the
 water of any stream, cistern, well or tank or any other availabid.
-, source of water, publc or private for the- purpose. of extinguishing

‘or limiting the spréad of such fire provided ihbat jn ¢

.+ 44} Jsquiis the authotity in éha,;s@&f, water supply in the area to
; e 0 )

j bat jn a-}fi of-a0¥
damage done to any sourge of water, stream, gistern, Well of tg%k
‘belonging to member of the public or association ‘or body
corporate while utilising water in accordance with. -the--proyisions
of this section underthis Act, the State Goverpment. may eatertain
at “its discretion, <claims ror gompensation preferred Dy, 2ny.
affected person or party or bedy corporate as the “caseé may be,

“on merit of each case; - _ : e
- (¢) exercise the same powers. fcr dispersing an assembly of pagigns

likely to obstract the fire fighng “operations as if he is ag - officer>
" in-charge of Police Station snd as if such an assembly=is an
- unlawful assembly and shall be entitled to the same immupities and
protection as-such an Officer in respect of the egercise of ‘such
powers and ) R )

() generally take such measures as may appear to him to be necessary
Tfor extinguishing the fire or for the protection of life or properfy
and for which no member of -the Fire Servige- working mnder his
order or instructions will be civilly or criminally. prosecuted in 3
Couttof lew. -~ . oo -

© RECOVERY ‘FROM LOCAL FIRE SERVICE

23. - Recovery from Local Authority:—The State Government may £6COVer
from any Local Authority of any area in which this Act is in_force and ‘such con~
tribution .towards the cost of the portion of the Fire Service maintained in
‘that area as the State Government may direct from time to time. B
~ 24. Levy of Fire Servicefee :—(i) There may be levied a Fire Service ‘Fes
. on land and ‘buildings which are situated -in any area ‘in which this Actis in
* iforce and on which property tax by whatever name called is levied by any -Local

Authority in that area. = - ‘ ’ i

: (2). The Fire _Service Fee shall be leyied in fhé «fomi:-aotf a surcharge 4n the
property. tax at such tate not exceeding 109 of such property- tax &5 the
State Government may, by notification in ‘the ‘Officiat Gazette, ~determiinie.

7198, “ Procellure.of gssessment; collestion, wtc. of Jire Serei Ego:i—() The -
Authofity for the -time being empawered:fo .assess, collect, and eniorce pAymER: of

property fax under e’ law authorisingthe- bosal Aptherity of the atea 1. Joud
such tax shall-on-behstf_of ithe Siate Goverpment-29d., subject 1o, any rule g
_under this Act, agsess, collect and enforce payment of the Fire Service Fee in th
“same ~sanmer eu the-property 48X is.3 , ‘paidangd. eallecied gpd: for this
purppsp -thoy may -exetise . all.or .any ~of thespowes -they:have undes ihe. law
‘Moressid atid sthe provisian'-of -such dew inclusing proyjsipns,Jelafiog. 0o
-appeals, reviews, revisions, references mnd-poniltes shall APRIEALC0M
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i (2) . Such portion of the total proceeds of the Fire Service Feo as the State
Governiment may determine shall be deducted to meet the cost of collection of
the * Fee. ‘ )
- (3). The proceeds of the Fire “Service Fee collected under this Act, reduced .

by the cost. of collection shall be paid to the State Government in such manner -
and at such intervals as may be prescribed. .

"...26. Fixation of fees and procedure for payment:—(1) The ‘State Government:-
may prescribe such fees and such procedure for payment of fees as it may deem
fit for granting any licence under any pf the provision of this Act.

(2) The State Government may prescribe such fees and such charges
and such conditions as it may deem fit for the purpose of different types of -
special jobs that may be undertaken by the Manipur Fire Service and that
the Authority on whose request such job is undertaken will be bound to make
such payment. : ' :

<~ (3) Where members of the Fire Service are sent ‘beyond the limit of any -
area in which this Act is in force, in order to extinguish a fire in the peigh-
bourhood of such limits, the owner or occupier of the premises where the fire
occuired or spread skall be liable to pay such fee as may be prescribed in this
behalf. : .

~ - (4) The fee referred to sub-section (1), (2) and  (3), shall be payable-
within one month of the service of a notice of demand by the Director on the
owner or the occupier and if it is not paid within. that period, it shall be
recoverable as an arrear of land revenue.

ACQUISITION OF FIRE FIGHTING PROPERTY

= 27 Acquisition of fire fighting property:— (1) If after making such enquiry
and investigation as it deems necessary and after giving the Local Authority an
opportunity to make its- representations, the State- Government is~ of opinion
that the standard of efficiency of the fire fighting pcrsonnel and equipment -
maintained by the Local Authority is not adequate to meet the normal require-
ments of the areas, the State Government may acquire the fire fighting property of
‘the Local Authority by publishing in the Official Gazette a notice to the effect
that -the State- Government has decided to acquire such property on payment of
its market value; a copy of such notice shall also be served -on the Local
Authority. ‘ -

(2) When a notice as aforesaid is published in the Official Gazette, the
property specified in such notice shall, on and from the beginning of the dateon .. .
which the notice is so published, vest absolutely in the State Goverpment, free
from all encumbrances.

- 28. Prohibition against transfer of fire fighting property:—No Local Authority
‘of apy area in which this Act is in force shall, after the commencement
- of this Act in that area, transfer or otherwise part with any fire fighting
“property  without the previous sanction of the State Government. —

~* . 29. Principles iiigl method of determining compensation:—(1) The @bun’t;f ;
‘compensation payable in respect. of any fire fighting propenfy: acquired- under —
“this Act shall be the prevailing market value of -such property on the date.of ~

- jssue” of the notice referred to in section 27.
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;. (2) Theamount of compensation shall be determined in the manner apd
in accordance _with the principles hereinafter set out, that is to 8y~

« (@) where the amount of compensation can be fixed by agreement, it shall
be paid in accordance with such agreement;

(b) where no such agreement can be reached, the State Government shall
appoint arbitrator, a person who is or has been or is qualified for
appointment as a District and Sessions Judge; -

o (c) the State Government may in any particular case nominate a persom

P having expert knowledge as to the nature of the property acquired
to assist the -arbitrator and where such nomination is made, the Local
Authority concerned may also nominate an assessor for the same
purpose; : :

‘ (4) at the commencement of the proceedings tefore the arbitrator, the
v . State Government and the Local Authority shall state what in
.. their respective opinions is a fair amount of compensation; .

(¢) The arbitrator shall, after hearing the dispute, make an award
determining the amount of compensation which appears to him
tobe just and in making the award be shall have dre regard to
the circumstances of each case and the provisions of this section
and nothing in the Arbitration Act, 194 shall apply to arbitrations.

. under this section. o . N

30. Powers of arbitrator:—The arbitrator appointed under section 29(2)(b)
while ‘holding arbitration - proceedings under: this Act, shall have -all the rowers
of the Civil Court while trying a suit under the Code of Civil Procedure, 1908

= (Act V. of 1908) in respect of the following matters namely i—

(2) éummoﬁing and. enforcing the attendance of any person and
examining him on oath; '

“(b) requiring the discovery and production of documents;
. A¢) receiving evidence on affidavits ; and '

(d) issuing commissions for® examination of witnesses.

31. Appeals from award in respect -of compensation:i—Where the State
Government or a Local Autherity is agrieved by an award of the arbitrator
-under section 29, it may within thirty days from ‘the date of such award
“prefer an- appeal to the District and Sessions Court within whose appellate
jurisdiction the acquired property is sitvated. : o B

+

S A " PENALTIES.

32. Penalty for violating preventive measures:— (1) Any person who violates
@0y of the. provision:-u/s 11, 15, 16 and :17 of this Act. shall be punishable
1 on convietign' hefore: a ‘Magistrate - with imprisonment which may “extend to twe
s¥ears. orowith fime” which. may: extend: to Rs. 5000/~ or with.both, .:..:

[P PN B Sl b Ly
ohod sas gatinl ti50 VO oo w2

o~ -
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(2) Any person who uses any warchouse or any workshop in respect of

ci _a licenge has been. xefusgd er -pfier the . Jligence- ,gn -Respect thereef. hag
g%n withdrawn dyrig the time for m& s1ch ligeace bas been suapanded ghall
be puaishdble, on coaviction before a ‘Magistrate, with imprisonment which may

#atgd to one year or with fine which may g«rend to Rs. 1000/-.or -with poth,

(3) Any holder of a'licence who viclates any of the condmon uader which a
Hisenoce is -hsld imrespect of apy warehouse or wonkshop shall'be vunishable, on
#Anvistion defpse a-Magisrate, With imprisonment '!dnch mymmlsto six months
or with fine upto Rs. 00/ - orwith both.

{4y I theve:be 4’ change in the -occupation of a warehouse. or wotkshop, the
m .eqitering:iato occupationthas ¢o dive 4 notice and to the feos requirod
e lld ordfshie licenoce is not renewed timely-as required ufs 1 p:%ﬁ) such persoasar
stheowiieror accupier of such warehousé or workshop shatl ‘be ‘punishable, on
conviction before a Magistrate, with fine at the rate of Rs. 39671 -per day

' n who wilful obstrug;s or offers ;ggsm to or impedes
“or otﬁ)erwlge rqs -with ths % l[ Iﬁg.‘;;w

irector Qr apy o ;powers ufs 13-
or any assrstant -accompanying the Director or such om exercising such:
@ewarsshall he pupaishapls, .on.convistion 1hefage.a Magisteate, with imprisonment
"Ual“ may.exfend o .six, sonths -9F With ﬁae aptoRs. 900/ ne.with both.

_ §6) Ang person who wilfully abstrucis,or interferes With amy:member of the:
e Service why is qqgasgedxm ﬁ:;f I}gmm,g or gther . emprgency @perations shall

pumshable with imprisonment which may extend :to.thees manths or with fine
upto Rs. 500/- or wnth both.

33. le“ of dnly, i, -mAny saember .of the '=Finlﬂwﬁeeaho._

(@) is fonpd 0 bo suilly of eoy rvialation efmoswmbmchdbny
provmon of this Act or any rule or order made therennder ,

(t;) ‘is found to begiﬁ!tj of oowarﬂlg,,gr_, e ,
) vithdraws from dp bl%sa coJithont wmlgxwwut having

given prévious nonce o st two ‘months; or

(d) being absent on leave Tafls without reasonable‘jcausa to report himself for
duty op ghowxpity ofanchlcave; ar

_ (e acccgts a %énher employment or office in contraveng;lon of tl;a prgxmon&
; ~ofHliis "Act';

SM bP mmhable wthmsmom anhnnum.mm mnﬁs
»::scam P &%ewm ey extend to-AR ABOBAE mtzmw M@c
§ .

pay o member or both.

34. Failure to give information:—Any person who without just cause failed
10 communicate information in his possession regardmg an outbreak of fire shall

‘de deemed to have committed :pm apunlshablg under the first pan of
section 176 of the Ind;_aq\?enal Cﬁe L

-cammi;ydm oﬁ’ef& pnnishble nda'mnl‘n ofthe hdhlmc&a.
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__.36.  Qperafion of efiier lawsinat bamred mmdiathing i 3his Aet sshall e dasmed
Toovont Zny petson fram heigg prosecised-avrler Auyother law for anyimot ¢
- -omission which constitutes an offence under that Act; L :

.. Provided that.ao such prosesation, civil or crimia al; whaill e istituted. excopt

with'the preyious ,gnc%gn of (ke State Govsrnment or of the Abthority prescaibed
in ghis behajf by the,State Govegnment if ihe qot isdone or purportadito be doas
in the discharge of his official dmty. - - - S

GENERAL AND MISCELLANEQLS .

©737. Training Centre:-—The State Government may establish and _maintais opo
-ar more Traiing Centres in the State for previding courses. of Aipgtsaotigns-in .

Provention, fire ‘fighting and rescue operations and may flose down.or.rezestablish

-any such Centre, ' ‘ S

38, Bar to .other employment:—No member of the Fire Servioe shall engage
.in any employment or office whatsoever other than his duties under this Ac unless
-expressly permitted to.do so by the Directos. C ey
39, Transfer to other arga:—The Djrector or any officer .anthorised- by .
~the ‘State ‘Goverament in -this behalf may, op the occasion .of .a fire ar.athae-
emergeney ia any néi ing -area n which this Act is not in Yorce, order
“the déspatch of the member ggf thﬁe Fire Service with necessary appliances
~3nd eguipments 80 catry on fire fighting .opegations in ssch neighbouring
~area and thereppon all the provisians of this &ctand -the Rules madethersander
~shall apply to such area during the period of fire or emergency or during the
“period as the Director may specify. =

M. Employmest on sothor duties:—It shall be ‘lawfM for ithe State
~Government or any officer authorised by it in this-behalf 1o employ the Fire
Service in any rescue, salvage or other work for which it is suitableg by
“reason of its training, appliances and :ganipments. Itioball ale beithe Muty
~of the Fire Service ip provide .aPRropriste #eenices :and eshief +to sthe pample-
~ip distress situation. » T o .

41. Enquiry into origin of fire and report to Magistrate:—Whete say fice

“has occurred within any area in which this Actis in force, the seniormost
~officer in rank among the members of.the Fire Servic: in _that grea ghall
~-gaeettaip the fagt as to the origin and .cause of such fire and sh;ﬁie make &
eport thercon to the :Magistrate *having jurisdiction :in the place ‘fn -which

-such fire occurs and the saiddMa\gistratcz1 shall in any casz& where he may
-deem fit summon witnesses and take evidepee in order .to fuxther .pscemain
~sueh Afdot. Sych ‘Magistrate shall submit His faging -to.the Eav:t nent -Rrevided
#hat -copies of all reports and of all evidences .recozded under - .this

section shall be furnished, on application, to any Fire Insurance Company

~ox_other interested persons gn payment forsuch :cqpiess -
" 42. Qiiability * of property -owtier o ps émnsnsaﬁo?-—{lé Aoy

- whose -properfy catohés fite on account Gf afy action of his own or of his
-agent done deliberatcmggently shaltlﬁ‘be liable to pawn;gﬁbn
to any iPaEsan Aunfferiag . > 49 hit -properly -on &deust of duy
artion & R0 HOWST ~jeskinn 22 of thly Act dy %y;eﬁker metirofa thefein
~Or any person acting under the authority of such officer.
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.. €2) All claims under sub-section (I) shall be preferred to the Dutmt
Magistrate within thirty days from the date when the damage was caused. .

(3) The District Magistrate shall, after giving the parties an opportunity
of being heard, determine the amount of compensation due and pass an
order stating such amount and the persorn liable for the same and the order
80 passed shall have the force of a decree of a civil court.

s

43. Power fto obtain mformatmn i—Any officer of the Fire Service- not
below the rank of Officer in-Charge of a Fire Station or Sub-Station may
for the purpose of discharging -his duties under the Act require the owner
or occupier of any building or cther property to supply information with respect
to the cheracter of such building or other property, the availablg -water supplies:.
and the means of accesses thereto amd any other material particulars and:
such owner or ,oc;:upier._ shall furnish all the. information in his possession.

- 44 POWer of entry: ——(1) The Directot or any member of the Fxrc Servmc
authorised by him in this behalf may enter any of the place specified in any
notificetion issued under section 11 (1) for the purpose of determining whether
precautxons agamst fire required to be taken on such place have becn s0 takem

(2) No cla1m shall lie against any person for compensation for any
damage necessarily caused by any entry made under sub-section (1).

45. Consumption of wateri—No charge or objection shall be made or
rgised by any Local Authority or individual for watar consumption in fire ﬁghtmg
operatlons by the F|re Service.

B

46. No cﬂmpensatlon for interruption of water supply: i ~No authonty in
" charge of water supply in an area shall be entitled to any claim  for compen~
sation for damage by reason of any interruption of supply of water occasioned
by compliance of such authority with the requirement specified in . cfause (d)
of section 22.

. 41. Police Officers to aidi—It shall be the duty of Police Officers of all
ranks to aid the members of the Fire Service in the execution of thier duties
under the Act,.

48. Information on out break of fire :—Any person who posscsses any-informa-
tion regarding an outbreak of fire shall communicate the same by quickest means
to the nearest Flre Station.

49. Tndemnitys:—No' suit, prosecut:on or other !cgal proceedings shall lie
against any member of the Fire Service for anything which is in good faith done or
mtendcd to be done in pursuance of this Act or any rale or order made thereundcry

50 Powerto make Rules .—(1) The State Governmont may, by nqtrﬁeatlon
in the Oﬂic‘al Gazette, makc rules for carrymg out the purpOSes of thxs Act :



